CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Applicatien Ne. 79 ef 2004

Jabalpur, this the 29th day of January, 2004.

Hon'ble Mr. G.Shenthappa, Judicial Member

Shri K.C. Vemkateshuar Rao S/ Shri

K.A.V. Chalpatiraes, aged abeut 53

ysars, Ex-Mail Guard, Jabalpur,

R/e 2189, Bharat Coleny, Ratan

Negar Road, Jabalpur. APPL ICANT
(By Advocatse - Shri S.A. Dharmadhikari)

VERSUS
1. The General Manager,
West Central Railuays,
Jabalpur.

2. The Divisional Railway
Manager, WCR, Jabalpur,

3. The Chief Medical 0fficer
Railuway Hospital, Jabalpur RESPONDENTS

(By Advecate - Shri H.B. Shrivastava]

QROER _(ORAL)

The abeve OA 8 filed seeking a directien
-
to the respondents te make payment ef the medical

reimbursement ameunt ferthuith.

2. The brief facts of the case are that the
applicant had suffered stroks of brain hasmorrhage on
10.1.2001. Immediately hs was admitted to Annant
Hospital, Jabalpur which is the nearest hospital from
his residence. Thereafter jmmediately his brothar informed
abouEZ;llnlsa on the same day, i.e. 10.1.2001 te the

Divisional Railway Manager, Jabalpur. Subsequently hs
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[tefie his treatment in the same hespital. For that he

"had submitted the medical reimbersment bill to the
respondents duly autherised by the Chief Medical officgg;
Railuays Medical Hospital Jabalpur. The applicant had
submitted his medi;:§2;zll along with certificate

issued by the Railway Or. fdfzgpm of Rs., 1,36,306/-

.

"The said claim was submitted on 8.3.01. On 19.4.01



s 2 ¢
the D.R.M.(P) Central Railuay has Porwarded the medical
claim te CMO. Subsaquently nothing has happened.
thereafter, the applicant has submitted his representatien
dated 11.3.03(Annexure-A-10). The respondents have not
taken any decisien, neither rejection nor sanction ef

bi# claim. Hence, he has approached this Tribunal-
3. Heard the learned counsel for the applicant.

4, The medical claim submitfud by the applicant is
pending with the respondents since 8.3.01. Te meet the ends
of Justice it is just and necessary te dispese of this 0A,
with a direction te the respondents to consider the

medical reinbursement claim of the applicant in accerdance
with Rules. Since,the claim is pending for long time, I
direct the respendents to take a decision, uwhether the
applicant is entitled for medical reimbursement claim

or not ? The said decision haézge taken in accordance

with rules uithin a period of 2 menths fraom the date of
receipt eﬂlcupy of this order. 1If the applicant is entit]ed
for medic:?lraimbursament claim, the respendents are directed
to sanction the amount and pay te the applicant withwis

days thereafter. The 0A is dipesed of with aforesaid

terms,
(&} Shant happa )
Judicial Member
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